HARYANA VIDHAN SABHA

LIST OF BUSINESS FOR THE MEETING OF THE HARYANA VIDHAN SABHA TO BE HELD
IN THE HALL OF THE HARYANA VIDHAN SABHA, VIDHAN BHAWAN, CHANDIGARH, ON
THURSDAY, THE 18™ DECEMBER, 2025 AT 11.00 A.M.

OBITUARY REFERENCES.
A MINISTER to make reference to the deaths of the late:-

I

II.

I11.

1. Shri Swaraj Kaushal, former Governor of Mizoram.

2. Shri Khairati Lal Sharma, former Minister of Haryana.

3. Chaudhary Sahab Singh Saini, former Member of Haryana Legislative Assembly.
4. Martyrs of Haryana.

5. Others.

QUESTIONS.

Questions entered in the separate list to be asked and answers given.

OFFICIAL RESOLUTION

A MINISTER to move - “That in August 2025, this august House unanimously adopted a resolution
to commemorate the 350th martyrdom anniversary of ‘Hind ki Chadar’ Shri Guru Tegh Bahadur Ji. In
accordance with this resolution, the Government, in collaboration with the Haryana Sikh Gurdwara
Prabandhak Committee, organized numerous programmes across the state.

To finalize the details of these programmes, an all-party meeting was convened in Chandigarh on
November 3. Pursuant to the decisions taken at that meeting, 350 blood donation camps were organized
across the state. In addition, essay and story-naration competitions on the life of Guru Ji were organised
in all schools across the state.

A national-level seminar was organized at Chaudhary Devi Lal University, Sirsa. It was also decided to
establish a Chair on the life, philosophy, and works of Shri Guru Tegh Bahadur Ji at the University. The
Government Polytechnic, Ambala, was renamed in his honour, and the Tohana—Jind—Dhamtan Sahib road
was named Guru Tegh Bahadur Marg.

The “Hind ki Chadar” Marathon was organized in Karnal. A State-level function was organized at
Badkhalsa, the site of the martyrdom of Dada Kushal Singh Dahiya, who laid down his life while assisting
Bhai Jaita Singh in carrying the sacred head of Sri Guru Tegh Bahadur Ji to Anandpur Sahib. The valour
of Bhai Jaita Singh was also reemebered in various programmes. Tributes were paid to the supreme
sacrifices of Guru Tegh Bahadur Ji’s devoted followers -Bhai Dayala Ji, Bhai Sati Das Ji and Bhai Mati
Das Ji.

It was decided to develop a forest in the name of Shri Guru Tegh Bahadur Ji at Kalesar in Yamunanagar
district, where a Sri Guru Tegh Bahadur Dwar has also been constructed. The opening of a Guru Tegh
Bahadur Agricultural College at Kishanpura, Yamunanagar, was also announced.

To spread awareness among the public about the teachings and supreme sacrifice of Sri Guru Tegh
Bahadur Ji, four religious yatras commenced from Rori, Pinjore, Faridabad, and Sadhaura, passing
through every region of the State, converged at Kurukshetra on November 24. A grand congregation was
organized there on November 25, the martyrdom day of Sri Guru Tegh Bahadur Ji, in the august presence
of Shri Guru Granth Sahib.

The Hon’ble Prime Minister Shri Narendra Modi Ji came directly from Ayodhya to attend the
congregation and paid homage to Guru Sahib. On this occasion, he released a commemorative coin, a
postage stamp, and a coffee table book dedicated to Shri Guru Tegh Bahadur Ji. He also inaugurated the
Anubhav Kendra, based on the theme of the Mahabharata, and the Panchjanya Memorial, named after the
sacred conch of Lord Krishna.

This House expresses its gratitude to the people of Haryana for their enthusiastic participation, rising
above the political, social and religious ideologies, in the programmes organized to commemorate the
martyrdom day of Shri Guru Tegh Bahadur Ji.



9. This House places on record its appreciation of the Haryana Sikh Gurdwara Prabandhak Committee, with
whose cooperation and guidance these programmes were organized. It also thanks the Sri Guru Tegh
Bahadur Shaheedi Diwas Organizing Committee. In addition, various social service and civil
organizations deserve appreciation for their active participation in all the programmes.

10. This august House also expresses its heartfelt gratitude to the Hon’ble Prime Minister, Shri Narendra
Modi, for participating in the grand congregation held at Jyotisar on November 25, on the occasion of the
350th martyrdom anniversary of Sri Guru Tegh Bahadur Ji, and for paying homage to Guru Tegh Bahadur
Ji’s contributions to the nation and to dharma. He also encouraged us in our efforts to spread the message
of the Gita to every person across the world.

11. With deep reverence, I, on behalf of the people of the State, humbly request this august House to
unanimously pass this resolution.

Wahe Guru Ji Ka Khalsa
Wahe Guru Ji Ki Fateh”

Iv. MOTION UNDER RULE 121.

A MINISTER to move that Rule 30 of the Rules of Procedure and Conduct of
Business in Haryana Legislative Assembly be suspended in its
application to the motion regarding transaction of Government
Business during last two hours on Thursday, the 18" December, 2025.

ALSO to move that Rule 30 of the Rules of Procedure and Conduct of
Business in the Haryana Legislative Assembly be suspended and

Government Business be transacted during last two hours on
Thursday, the 18" December, 2025.

V. ZERO HOUR

VI. FIRST REPORT OF THE BUSINESS ADVISORY COMMITTEE.

(1) THE SPEAKER to report the time table fixed by the Business Advisory
Committee in regard to various business.
(i1)) A MEMBER OF to move that this House agrees with the recommendations
THE COMMITTEE contained in the First Report of the Business Advisory
Committee.

VII. CALLING ATTENTION NOTICES.

(1) | Calling Attention Notice No.9 Regarding the acute shortage of trained teachers and
notice given by instructors in Schools/Training Institutions of the
1. Shri Arjun Chautala, MLA; State.

2. Shri Aditya Devilal, MLA

VIII. PAPERS TO BE LAID/RE-LAID ON THE TABLE OF THE HOUSE.

1. A MINISTER to lay on the Table the Haryana Jan Vishwas (Amendment of Provisions)
Ordinance, 2025. (Haryana Ordinance No. 2 of 2025).

2. A MINISTER to lay on the Table the Haryana Panchayati Raj (Amendment)
Ordinance, 2025. (Haryana Ordinance No. 3 of 2025).

3. A MINISTER to lay on the Table the Haryana Shops and Commercial Establishments
(Amendment) Ordinance, 2025. (Haryana Ordinance No. 4 of 2025).



10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

to lay on the Table the Haryana Scheduled Roads and Controlled Areas
Restriction of Unregulated Development (Amendment) Ordinance, 2025.
(Haryana Ordinance No. 5 of 2025).

to lay on the Table the Haryana Abadi Deh (Vesting, Recording and
Resolving of Ownership Rights) Ordinance, 2025. (Haryana Ordinance No.
6 0of 2025).

to re-lay on the Table the Excise and Taxation Department Notification
No.37/GST-2, dated the 6" December, 2024, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.38/GST-2, dated the 9" December, 2024, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.39/GST-2, dated the 9" December, 2024, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.40/GST-2, dated the 11" December, 2024, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.2/GST-2, dated the 13" January, 2025, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.3/GST-2, dated the 13" January, 2025, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.4/GST-2, dated the 13" January, 2025, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.5/GST-2, dated the 13" January, 2025, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.6/GST-2, dated the 13" January, 2025, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.7/GST-2, dated the 13" January, 2025, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.8/GST-2, dated the 16" January, 2025, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.9/GST-2, dated the 16 January, 2025, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.10/GST-2, dated the 16™ January, 2025, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.11/GST-2, dated the 16™ January, 2025, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.12/GST-2, dated the 16™ January, 2025, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.13/GST-2, dated the 16™ January, 2025, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.14/GST-2, dated the 16™ January, 2025, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.15/GST-2, dated the 16™ January, 2025, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.18/GST-2, dated the 20™ March, 2025, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
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26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42.

43.

44,

45.

A MINISTER
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A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification
No.19/GST-2, dated the 20" March, 2025, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.20/GST-2, dated the 20" March, 2025, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.23/GST-2, dated the 22" April, 2025, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the General Administration Department Notification
No. 7/11/2014-3AR, dated the 8™ July, 2025, as required under section 21
(3) of the Haryana Right to Service Act, 2014 (4 of 2014).

to lay on the Table the Excise and Taxation Department Notification
No.36/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.37/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.38/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.39/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.40/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.41/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.42/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.43/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.44/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.45/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.46/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.47/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.48/GST-2, dated the 17" September, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No0.49/GST-2, dated the 31% October, 2025, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.50/GST-2, dated the 25" November, 2025, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Annual Report of the Haryana Human Rights
Commission, for the year 2024-2025, as required under section 28 (2) of
the Protection of Human Rights Act, 1993.

to lay on the Table the 25" Annual Report of Uttar Haryana Bijli Vitran
Nigam Limited for the year 2023-2024, as required under section 395 (1)
(b) of the Companies Act, 2013.



46. A MINISTER

47. A MINISTER

48. A MINISTER

to lay on the Table the 40™ Annual Report of the Haryana State Electronics
Development Corporation Limited for the year 2021-2022, as required
under section 395 (1) (b) of the Companies Act, 2013.

to lay on the Table the Annual Report of Budget of Gurugram Metropolitan
Development Authority (GMDA) for the financial year 2025-2026, as
required under section 38(3) of the Gurugram Metropolitan Development
Authority (GMDA) Act, 2017 (Act No. 34 of 2017).

to lay on the Table the Annual Report of Budget of Sonipat Metropolitan
Development Authority (SMDA) for the financial year 2025-2026, as
required under section 39(3) of the Sonipat Metropolitan Development
Authority (SMDA) Act, 2023 (Act No. 28 0f 2023).

IX. (i) PRESENTATION OF SECOND PRELIMINARY REPORT OF THE COMMITTEE OF
PRIVILEGES REGARDING PRIVILEGE ISSUE AND EXTENSION OF TIME FOR
PRESENTATION OF THE FINAL REPORT.

(i)

THE CHAIRPERSON
COMMITTEE OF
PRIVILEGES:

ALSO

to present the second Preliminary Report of the Committee of
Privileges in connection with the question of alleged breach of
privilege arising out of the notice dated 3™ June, 2025, given by Shri
Ashok Kumar Arora, MLA, Thanesar against Shri Narender Sharma
H/o Smt. Parveen Sharma, Ward No. 2, Shri Satish Madaan H/o Smt.
Nisha Madaan, Ward No. 7 and Shri Suresh Kumar H/o Smt.
Bakshish Kaur, Ward No. 14, Municipal Council Thanesar, District
Kurukshetra and Shri Rajesh Kumar, Executive Officer of Municipal
Council, Thanesar.

to move that the time for presentation of the final Report to the House
be extended upto the first sitting of the next Session.

PRESENTATION OF SECOND PRELIMINARY REPORT OF THE COMMITTEE OF

PRIVILEGES REGARDING COMPLAINT GIVEN BY SHRI ANIL YADAYV. MLA,

KOSLI AND EXTENSION OF TIME FOR PRESENTATION OF THE FINAL REPORT.

THE CHAIRPERSON
COMMITTEE OF
PRIVILEGES:

ALSO

to present the second Preliminary Report of the Committee
of Privileges in connection with the complaint dated 5 July,
2025 given by Shri Anil Yadav, MLA, Kosli against Shri
Umesh, Assistant Engineer, Sub Division, Palhawas,
Dakshin Haryana Bijli Vitran Nigam (DHBVN), alleging not
responding to phone calls, misbehaviour and dereliction of
duties.

to move that the time for presentation of the final Report to the House
be extended upto the first sitting of the next Session.



X. LEGISLATIVE BUSINESS.

(Bills to be introduced)

1. The Haryana Shri Mata A MINISTER | to introduce the Haryana Shri Mata Mansa
Mansa Devi Shrine Devi Shrine (Amendment) Bill.
(Amendment) Bill, 2025

2. The Haryana Shri Mata A MINISTER | to introduce the Haryana Shri Sheetla Devi
Sheetla Devi Shrine Shrine (Amendment) Bill.

(Amendment) Bill, 2025

3. The Haryana Shree Mata A MINISTER | to introduce the Haryana Shree Mata
Bhimeshwari Devi Mandir Bhimeshwari Devi Mandir (Ashram), Beri
(Ashram), Beri Shrine Shrine (Amendment) Bill.

(Amendment) Bill, 2025

4. The Haryana Antrarashtriya A MINISTER | to introduce the Haryana Antrarashtriya Gita
Gita Jyanti Mela Authority Jyanti Mela Authority (Amendment) Bill.
(Amendment) Bill, 2025

5. The Haryana Shri Kapal A MINISTER | to introduce the Haryana Shri Kapal Mochan,
Mochan, Shri Badri Narain, Shri Badri Narain, Shri Mantra Devi and Shri
Shri Mantra Devi and Shri Kedar Nath Shrine (Amendment) Bill.
Kedar Nath Shrine
(Amendment) Bill, 2025

6. The Haryana Municipal A MINISTER | to introduce the Haryana Municipal
Corporation (Amendment) Corporation (Amendment) Bill.

Bill, 2025

7. The Haryana Panchayati Raj A MINISTER | to introduce the Haryana Panchayati Raj

(Second Amendment) Bill, (Second Amendment) Bill.

2025
CHANDIGARH: RAJIV PRASHAD,
THE 17™ DECEMBER, 2025. SECRETARY.
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ME YT & AR INEPR Td FueT  fasmer  iftrgmen
AT 40/50.TH.8-2, feifehd 11 feaeeR, 2024 AT @ Ga1: W

10.

Teh HAT

g Atar 3R dar T AT, 2017 Fr aRT 166 F e
ME YT & AR IMEPRT Td FueT  fasmer  iftrgmen
HET 02/5.78.8-2, feeifeh 13 Sievadl, 2025 AT W Yof: T |

11.

g AT 3R Far T JAHAITH, 2017 1 aRT 166 F N Hr
ME YT & AR IMEPR Td Fue  fasmer  iftrgmen
&1 03/5M.78.81-2, feeifehe 13 Sievadl, 2025 AT W Yeof: T |

12.

Teh HAY

gRATOT ATl 3R qaT T HRAHAIH, 2017 H1 URT166 % 37efeT r
I LT & AR IJEH T FAUE  fIser g
TET 04/501. 7. 8-2, feAifehc 13 Sfefadl, 2025 AT T Ye1: WA |

13.

Teh HAY

gRATOT ATl 3R qaT T HRAHAIH, 2017 H1 URT166 % 37efeT r
I LT & AR IJEH T FAUE  fAser  sfRgae
& 05/501. 7. 8-2, feAifehd 13 Sfefadl, 2025 AT T Ye1: T&A|

14.

Teh HAT

g Ater 3R dar v AT, 2017 Fr aRT 166 F e
I AL & AR IJEH T FAUE  fIser  sfRgae
TET 06/511.7H.8-2, feAifehd 13 Sfefadl, 2025 AT X Ye1: TWA|

15.

Teh HAT

g Ater 3R dar v 0RITH, 2017 Fr aRT 166 F e
ME YT & AR INEPR Td FueT  fasmer  iftrgmen
&1 07/0.78.81-2, fe=ifeh 13 Sievadl, 2025 AT W Yof: T |

16.

Teh HAT

g Atar 3R dar v 0RITH, 2017 Hr aRT 166 F e
ME YT & AR IMEPR Td FueT  fasmer  iftrgmen
T 08/5M.7H.81-2, fe=ifeh 16 STevadl, 2025 AT W Yof: TG |

17.

Teh HAY

gRmom At 3R Far v JAHAIH, 2017 1 aRT 166 F A T
ME YT & AR MEPRT Td FueT  fasmer  iftrgEen
&1 09/5.wH.&1-2, fe=ifehe 16 Sievady, 2025 AT W Yof: T |

18.

gRATOT ATl 3R qaT T HRAHIH, 2017 H1 URT166 % 37efeT r
I AL & AR IEHN T FAUE  fAsmer  sfegaa
&A1 10/50.TH.8-2, , feeifon 16 STeTail, 2025 AT W IeT: W

19.

Teh HAY

gRATOT ATl 3R FaT T HRAHAIH, 2017 H1 URT166 % 37efeT r
I AL & AR IJEHN TT FAUE  fAsmer g
qEar 1/ 0q.8-2, oo 16 ST, 2025 At W YeT: Wl

20.

Teh HAT

g Atar 3R dar v 0RIH, 2017 Fr aRT 166 F e
I AL & AR IEH TT FAUE  fIser g
qEAT 12/30.70.8-2, oA 16 Sfefadl, 2025 AT T Ye1: TWA|




21.

Teh HAT

g Atar 3R dar v AT, 2017 Hr aRT 166 F e
ME YT & AR INEPR Td FueT  fasmer  iftrgmen
T 13/0.78.81-2, fe=ifeha 16 STevadl, 2025 AT W Yof: TG |

22.

Teh HAT

g Atar 3R dar T AT, 2017 Fr aRT 166 F e
ME YT & AR IMEPRT Td FueT  fasmer  iftrgmen
HET 14/50.78.8-2, le=ifeha 16 Sievadl, 2025 AT W Yof: TG |

23.

g AT 3R Far T JAHAITH, 2017 1 aRT 166 F N Hr
ME YT & AR IMEPR Td Fue  fasmer  iftrgmen
&1 15/50.78.81-2, fe=ifeha 16 Sievady, 2025 AT W Yof: T |

24.

Teh HAY

gRATOT ATl 3R qaT T HRAHAIH, 2017 H1 URT166 % 37efeT r
I LT & AR IJEH T FAUE  fIser g
T 18/5M.78.&1-2, feeifane 20 AT, 2025 AT WX YeT: WA

25.

Teh HAY

gRATOT ATl 3R qaT T HRAHAIH, 2017 H1 URT166 % 37efeT r
I LT & AR IJEH T FAUE  fAser  sfRgae
T 19/5.78.&1-2, feeifand 20 AN, 2025 AT WX e WA

26.

Teh HAT

g Ater 3R dar v AT, 2017 Fr aRT 166 F e
I AL & AR IJEH T FAUE  fIser  sfRgae
HEAT 20/ TH.&1-2, feaAifehe 20 AT, 2025 A W Yef: I |

27.

Teh HAT

g Ater 3R dar v 0RITH, 2017 Fr aRT 166 F e
ME YT & AR INEPR Td FueT  fasmer  iftrgmen
AT 23/50.0H.&-2, e 22 318, 2025 AT W YA TG |

28.

Teh HAT

gRIToT dar F RSN HRARIA, 2014 (2014 F7 4) ¥ URT 21
(3) & 3TElIeT I 915 3TULT & ITHR HHTT TRAHT [FemaT ifergrer
&1 7/11/2014-3 TR, AR 8 SJells, 2025 AT W YaA: W

29.

Teh HAY

gRmom AT 3R Aar X IR, 2017 1 URT166 % 3T v
ME YT & AR MEPRT Td FueT  fasmer  iftrgEen
AT 36/30.1H.8-2, ’edifera 17 fAdesT, 2025 AT W 1WA

30.

gRmom At 3R Aar X IR, 2017 1 URT 166 % 3T v
I AL & AR IEHN T FAUE  fAsmer  sfegaa
T 37/50.08.87-2, fesifera 17 RAdssr, 2025 A 9T W4 |

31.

Teh HAY

gRmom AT 3R Aar X IR, 2017 1 URT 166 % 3T v
IS UL & 3GER HEHRT U e fqemer  ieegEer
T 38/50.0.81-2, fedifehd 17 f@d+sR, 2025 AT 9T IW|

32.

Teh HAT

g Atar 3R dar v 0RIH, 2017 Fr aRT 166 F e
I AL & AR IEH TT FAUE  fIser g
&A1 39/511.0H.8-2, TeAiferd 17 f@desR, 2025 AT W W |




33.

Teh HAT

g Atar 3R dar v AT, 2017 Hr aRT 166 F e
ME YT & AR INEPR Td FueT  fasmer  iftrgmen
T&IT 40/50.09.8-2, featifera 17 fRassy, 2025 AT W G|

34.

Teh HAT

g Atar 3R dar T AT, 2017 Fr aRT 166 F e
ME YT & AR IMEPRT Td FueT  fasmer  iftrgmen
&7 41/50.09.8-2, festifea 17 Rassy, 2025 AT W G|

35.

gRmom AT 3R Aar X JARTA, 2017 1 URT 166 % 3T v
ME YT & AR IMEPR Td Fue  fasmer  iftrgmen
AT 42/ 18 . &-2, ’edifera 17 fRQdesT, 2025 AT W 1WA |

36.

Teh HAY

gRmom AT 3R Aar X IR, 2017 1 URT166 % 3T v
I LT & AR IJEH T FAUE  fIser g
TEAT 43/50.79.87-2, featifera 17 RAassr, 2025 A5 9T W4 |

37.

Teh HAY

g AT 3R ar X IR, 2017 1 URT 166 % 3T v
I LT & AR IJEH T FAUE  fAser  sfRgae
TEAT 44/50. 79 .8-2, featifra 17 RAassr, 2025 A 9T W4 |

38.

Teh HAT

g Ater 3R dar v AT, 2017 Fr aRT 166 F e
I AL & AR IJEH T FAUE  fIser  sfRgae
HEIT 45/511.09.87-2, TeAiferd 17 f@desT, 2025 AT W W |

39.

Teh HAT

g Ater 3R dar v 0RITH, 2017 Fr aRT 166 F e
ME YT & AR INEPR Td FueT  fasmer  iftrgmen
T&IT 46/50.09.8-2, festifera 17 fRassy, 2025 AT W G|

40.

Teh HAT

g Atar 3R dar v 0RITH, 2017 Hr aRT 166 F e
ME YT & AR IMEPR Td FueT  fasmer  iftrgmen
&7 47/50.09.8-2, festifea 17 Rassy, 2025 AT W G|

41.

Teh HAY

gRmom AT 3R Aar X IR, 2017 1 URT166 % 3T v
ME YT & AR MEPRT Td FueT  fasmer  iftrgEen
AT 48/30.1.&-2, ’edifera 17 fAdesT, 2025 AT W 1WA |

42.

gRATUT ATl 3 A1 X HATIA, 2017 T URT166 % el 6
I AL & AR IEHN T FAUE  fAsmer  sfegaa
TEAT 49/301.08.&1-2, feAiTehed 31 s, 2025 AT 9 & |

43.

Teh HAY

gRmom AT 3R Aar X IR, 2017 1 URT 166 % 3T v
I AL & AR IJEHN TT FAUE  fAsmer g
T 50/37.09.87-2, feaifehd 25 daFay, 2025 AT 9T W]

44,

Teh HAT

HeTd 3FIPR G AT, 1993 ¥ aRT 28 (2) & 3eheT ¥ 71§
39T & 3TER aY 2024-2025 & fAU gRAOT ARTd 3SR M1
$r aie ROE AT W WA




45,

Teh HAT

Heger 3fafaTs, 2013 & 9rT 395 (1) (@) & 37T T 75 3UeT
% AR a¥ 2023-2024 & fw 3o gRamon fesrelr faawor @
fafAes 1 25 df af¥er RUIE AT o W

46.

Teh HAT

Heger 3fafags, 2013 & 9rT 395 (1) (@) & 37T T 75 39eT
& AR ¥ 2021-2022 & v gRAOT ToT Seleciiaery famd
oo fafdes $r 40 & e RUE As w @9

47.

TeUH AR fashrg wifgeRor (Sheadie) sfRfEas, 2017
(2017 o1 31faTzeT TEar 34) fr ary 38 (3) & 3refieT v a5 3m9eT
& 3IER facdg a¥ 2025-2026 & Fefc & AU I&aH HEIR
e wrfdreeor (Sh.TH.3NT) i affe RAOE A9 9T W

48.

Teh HAT

Aeigd AgPR faera oiffewor (Ta.u#A.3he) fRfEad, 2023
(2023 =1 JfAfFTs dear 28) i GrT 39 (3) F IrehT i TS YT
& AR fafr a¥ 2025-2026 & Soic & fov EYd AR
e wfeRor (Te.TH.3T) fr aifs RO a9 | @&

IX. (i) Rdwfter anrel & gau & Rawfter afafa s gad awifts gfddesa

YEdd HIAT dU1 36 W A fdded 9edd Fa % v 77 qern|

IGERIBETEY
afafa &
W:

A 37 FAR IRIST, TA.TA.U. YE @RI A aig AT iy
AN g oA, S A 2, S FAA AGT i AT fovem
AT, a8 . 7 U1 AT A FAR °fcd ANAch qwiter H, ars
. 14, TR URYe AW, T Foald dar A Je FAR,
FRESR HUHN, TR IRYE AR & faeey st 3 I,
2025 I & IS A gaRT 3310 AT A#fFFRAT fFAwfwR s
& 9ol Heell faQwiitrer | &1 gall IRfds giddes yedd
|

Waﬁ?‘rﬁ?ﬂaﬁaﬁmmwgd A HT TAY
3T T T YUH 93 deh Fe1T 0|

(i) #ft srferer IgE, vA.vA.U. F AR § 7F Rera F gaw # [awfaer

afffa #1 qudl IRAF gfddes gedd HIr aur 39 9 3ifad gfddes gedd

X G Ol LK £ B [

IGERIBETEY
afafa &
IR

A Al Tca, TH.TA.T. FIHcl aRT AT 37, s ATRIT,
39- HAUSH, Ulelgldd, &iaor gRImonm  fastelr faaror fHere
Erea.dradee.) & favey 5 Jars, 2025 i &7 7% Rera oA
Wil il HT ST o o, GeddgR AU heiedl H SATURATET T




IR oM & FFaey # AQwsR afafd &1 qadr aifds
gfddes Tedd S|

g ofr WEATd F T T 1 3fdH gfades Jeqd e F THT 39T
T 6T YA 956 deh G617 AT
X. Rurh sr)
(ERT 7 9@ 9 das)
1. gRamoT A AT AT A | TH HA | gRIAOT A AT ASET S GEiEdd
TSI (Heiere) T, (ERTereT) fa8ges s qREATd
2025
. gRamom A Arar fider &t | v FHA | gRAmOT A Arar fiden & qemede
oI (Heiere) faeen, (@Riere) faegeh sl Qe i
2025
. gR=mom A Arar Ay | v # | gRmom A Arar sfieady & AfeT
¢ar AfeY (3meH), SO (3THH), S ErETd (Fee) fadas
oI (Heies) T, I gL
2025
ST Aol grfdeRoT wTfereYoT (FeNere) fa8ge s quEdmid
(@emye) agaeh, 2025 FHEN
. gRImoT A FuTea Argd, | T #HAT | gRIAOW A Ut A, & §ET FaR0T,
A I AR, A Feaw A AT &Y qAT A FER Y JSAEdd
edl T A FeR ATy (ERere) fadae T quEATd Sy
QolEel (Heere) faeeh,
2025
. RO AR fFere Teh #FAT | gRAOT IR 9T (@eye) fa8gs &r
(@emye) agaeh, 2025 QLTI 33
. gRImoT dard I T FAT | gRAOT A I (gfad Tays)
Efadr Faere) fadas, a8 @l gT-EAIudT SN
2025
YUSITS: & 94TE,
17 feg+T, 2025. ]




